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IN THE CE{TRAL ADMINWISTR TIVE TRIBUNAL: HYDERAB'D “IPCH:

'x“‘t:chOa ‘_’BOf 1993
in
OaA.NO.'H’)/ﬂ of 1393

Between:

A,Babu Rao, .

S/o A,Narssimha, aged 26 years,
Odcupation: Casual employee,

R/o Hyderabad. .

AND

1, The Uﬁion-of Irdia revresented
‘by Dy.Secretary (P V), Ministry
Qf External Affairs, New Delhi-1,

2. The Passport Officer, .
- Govt,., of India, Ministry of
« Extrrral Affairs, Psssport Office,
12-22937, Asifnager,
- Mehdipatnam Road, - Ryderakhad-500028,

3. Srri K.Marasimha Rao,

. 'Casual cmployee, 0f“ice of the
Passport Officer, Ministry of
External Affairg, 12-2-837,
Asifnagar, Mehdipatnam Road,
Hyderabad-28. -

(PROCEDURE) RI'LES, 1987,

! L

APDLICANT

Res—ondents

MISCELLAMEQUS APPLICATI™N FILED U/r 8(iii) of the CAT

For the reasons mentioned in tre O0,A, in Paras 6,
this H~n'ble Tritunal may be pleased to dispense with
the filing of the Telex message dt. 17.9.93 for the ime
being, in the interest of justice &nd pass any other or

orders as is deemed fit, proper, necessary and expedient

An the circumstances of the case,

e

Dt: 13,9.1993.

Hyderabad,

COUNSEL FOR THE ARBLICANT
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TRIBUNAL HYDERABAD BENCH AT
HYDERABAD. A.P.

iR

M.A. NO. 19978
3> N :
I R oy v 199 S

| 54‘%(’0\%@ Wl \'9@ J«E G’V\

1

Sr-Addi=Standing=Counsel-for-&-GRiys.

wr. V. VeubooByuwatne, Qoo |

Counsel for the épplicant (s)

. C. 6. S€..
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I THE CENTRAL QDMINI%TRATIVE TRIBUNAL HYDERABAD BENCH

, AT HYDERABAD -
JJs 27 °f daT @ 9%
| A‘ No Eax\ of 1999
‘0.A) No. 1129 of 1993
Between 1 |
' \
A. Babu Rao, l |
S/o._A. Narasimha, |
age 33 v ars, ' |
R951dent of h No, 5-47,|
Raidurg Village,
Lingampally Mandal |
Rangareddy DleTlCt | .. Applicant

AND o |

1, Union of India, |
Rep. by Dy.Secretary (P&V)
Min., of External Affairs,.
New Deihi - 1., - |
: |
2. The Passport Officer,
Government of India,
Min, of External Affizirs,
414, Adjacent to Prqshanth Theatre,
Kummarguda, Secundenzbad -~ 3.

| |
3. Sri K. Narasimha Rao,. .» Respondents

\ |

BRIEF FACTS LEADING TO THIS APPLICATION
‘ ~t
; |

It is submitted t#at the applicant who was engaged

.28 Casual labour on‘9.3‘1985 was acquired temporary status

from 1.9.1993 by an or dér dt.6.7.1995 issued by the
Passport Officer, Hyaerébdd the Respondent No.Z2 herein
when the appointment oflRespondent No.3, ie., K. Narasimhs
Rao as a Peon against aKregular vacancy as Group 'I!

was conveyed by Respond%nt No.l1 to Respondent No.3 herein.
The applicant impugﬂed t%e said order by filing the

0.4, 1129/93. The §eid b.A.‘was disposed of by the

Honi*ble Tribunal with a Firection stated as under

|
HThe applicent should be absorbed in Group 'D?

post within a peri#d of one year any where under
the Centrsl Passport Organisstion from the date
of receipt of the copy of this order',

The O.A. is ordered accordingly, No costs?®,

} fg,é&ué%éig’"
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| |
It is subﬁitteﬁ‘ﬁhat the order of the Hon'ble
Tribunal was re%eived by the Resnondents on 17.1.19%7.
|
It means the Reéponden# No.l and Respondent No,2 were
directed by thisiHon'bEe Tribunal that the epslicent
should be abSOrbfd in bmoun 'D' post by 17.1.1998,

any where under fhe Ceniral Passport Organisation. But

unfortunately thﬁugh th? applicent has personally

requested the Resbonden# No.2 besides submitting written
|

representations, hThe R%sponéénts have not so far
complied with thetdirectﬁons of this Hon'ble Tribunal
by absorbing the éopllcéht in Group 'D' post so far,
. ‘ |
Tt is humblygsubmiﬁted that the apnlicent is
low pald person rehuestln for his regularis-tion and

absorption in Grouﬁ to post In such position he is

afraid of 1n1t1at1qg a coptempt of Court proceedings
against the offici%l resp#ndents for their failure to

comply with directi?ns ofxthis Hont'ble Tribunal in 0.A4.

No.1125/93. The applicant only wents thet he should be

treated as having'béen absbrbed as Group D emplovee from

17.1.1998, the deie&of rece1pt of the judgement and

order of thls Hon'bfe Trlbunal in 0.4.No.1129/93 hy

the official rESpondents, x

l

. | ;f' Tt is thefeforé prayéd that the respondents be
| | directed to implement the dﬁrections passed in 0.A.No.
1129/93, dt.31.12.19§6 forthwith and pass such other
order or orders as tﬁis Hon%ble Tribunal may deem fit

‘ [
eand proper in the ciﬁcumstances of the case.
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'VERIFICATION

i1, A. Babu Rko; S/o. A, Narasimha, age 33 years;
do hereby declare that the contents stated in the above
|
paragraphs are tr%e to my best of knowledge mmE belief

and information. |I have not suppressed any material

facts of the casey

|
‘ SIGNATURE OF THE APPLICANT

Hyderabad; 1
t. (] 43-1999 i .
_ COUNSEL F(R THE APP
|
|
To ‘
|

The Registrar, :
Central Administrative Tribunal,
Hyderzbad Bench, |
Hyderabad,

|

I
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‘THE CERTRAL ASMIRISTRATIVE TRIBUNAL :

------- s - :

AT‘HYDERABAD
ST W

The Unior, of Indja, -Rep.by
Dy.Secretary (p V), Min. of
External Affairs,NerDelhi-l.

. - [P
<. The Passport Officer,
CUGovteof India, Min, of
"E%terna} Affairs, Passport
Office, 12-2-837, Asifnagar,
Mehidipatpam Roeq, Hyderabag-28,
4 . ' :
i. Sri K. Narasimha Rac
"
1 |
- - Coutisel for}he applicant 3

|

C$unsel:for the re

|

0 -
1o

H

E HCN'BLE SHRI k, RANGARATAN : MEMBER (ADMY.)

TRE HON'BLE SHRI B.S. gar FARAMLSHWAR

spencents 3

HYDERAEAD BENCH

-

Axt.S¥.Ipdirs fecr
Mr.P.V.Krishnaizh

* Mr. V.Rajeswara Rac ter

Y. N.V.Ramana, AdCl,CGsC,

e

RAM: - o -

MEIMBER (guCL.,)



-2
CRDER L
C .
 CRAL CRDEP (FER SHRI B,.S.JAI I ARAMESHWAR : MEMBER {(JUuDL.)
. | e ,
3 | .
' w Heard BmL.S.V.Indira for Mr,.F.V, Kriﬂhnmjah leurn€d

courscl ‘for the applicant and Mr.V.Rajcswara Reo for Mr.N.v,

!' Ramarma, leorrned counsel for the r&spord{-1s.
2. In this OA the applicantyar irayed to call for the

; recérds pcrtaihing to the telex ntssaqge aatpd 10-2-293 issuecd §
‘ by the R~1 cor\eyinc aprreval for appeintment of the R-2 L= Peo:
“j~aninst ;Qg a regu]ar vacancy ir Group-D .. tegery, to set as 1dE'

the csame gs illeoal end arbitrary ard uncorst

~

itutional by holdjr

that he is entitled to be appointed a5 Peon sgainst regular

Group-D vacancy with all consequentizl benefits,

.+ during (
The Cese of the applicent is that/xxe 3-9-85 &k he

&8 casual enployee in the office cf the R
[

0.

| w&s engage 2, trat

initiaglly he weas paid Rs.12/~ per
"l :

‘erhancement in Caily w
“ : { wacse of R, 4g/- per‘day
: |

day and as a result cf

ages has been rresertly working on a dailyl
t?at he .5 e€ngaged as a _Cesgual employe
through cut the mont

. and was paid Wages pvery mOnth, that the

R=2 1s 3 unit by itgelf for the purpose_cf sppointnent andg
-

seniority in recpect of Group L posts, that as per the instruc-~

tions 4inp D.O.Letter.No.V.IV/SSP/Zd/BB dated 25-2-88 (A~1) the

] .
pPoss of Feons/Safaiwala/Night watchman have to ke filled in by.

.considering the CaseS of the casual labourers working ip the

passpert offices in aczordance w

ith seniority provided the

‘ eligible candidate has Put In atleast two-years of continuous

service includinc th

1

€ usual Quarterly breaks, ilat there were

70 casual employees working.in the office of the R2 cp delly
Ut - " : :
" wages/amcng them he was the seniormost cadual employee , that
1 though he being the senior Casual employee,
| " ‘

respondent No.2 was
directed'to forward

t~o applicativnq subritted by himself andg
that of Nr V. NageswarrRao tc the Ministry for approval,
l

@conserncd clerk forwarded the application'of Mr,
. | o -

37/ 4 |
§

that the

V.Nageswar Rao
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or <eguler appointment A% nigh

Knew it] gt hiis ¥rplic tion wars ho
» ‘ ]
o .
. made[rppresentation dateg 20-C7-93 (Annﬁxure~V13) that the

t wWrtchman Lthat when he Came: tg

t forwardeg tC¢ tre Ministry, he

secand
fespondent ip 4

cCordance with

the advice of the Cflicer <
gecond T'espongder

f the -
t that he wae fully Gualifieg fop regular
L ' *  the «—
as Peoyp in the.GrOUp-D c

dtegory, "On 10-9-93&th13try
reval fer tre ppﬁointnent ¢f R-3
Junjor ¢ him

i !
‘ ‘appointment
Corvewsd jtg AL}
S _

S 3 Peon yhe
8% & cgsuga) “mployee,

. - ‘ _ :
 Point fcr,SC_candidate.thatuthe R-3 Joesq not belong to &2

L

communitx
T
that the;R¥3‘i$‘n

Ct ertitleg tc be

sbrointegd agairst the reserveg
poinn thét even otherwise‘he'bein; the senior mosé cdtugl €mployee
xgii% ' ‘ in & Group-p bPosts ana
*hét the aPrreovel CCnveyeg by R-2 fer annoinnment of R~2 ,g a
Feon is Mot Correct 7
‘,?"QQ;' | Fhéréspcndentshaye-fjled theds

co&ntgr nffidavit
o thﬁ the pplicernt,

te thre pbsp “f Peon on the
@ the impugneg letier, T

he iﬁﬁi letté} lteelf menticone@
*Cr appeintmert tC the post of Peons. would pe Subjecteq to‘ﬁ;
instructions of the Department

of Personpet & Trainine (DCFT),

e T L | Coh
. 2Q/80758tt(¢)tdated 30-12-80 tc thé“effect that 3% of

the Group-p

‘nérson fcr ;Hpnvisually handiCapped. Out of ¢
~sﬁrength;6f.;?;_qr38p D rosts in

the'Central_Passport organisation,
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'instrucqaons

2nd resriondent had oniy Fcrwarded the

. |
dhe Carvel 1chUfPr° ucr?;nh

“for o rcgulerisatifn that an
'”:t‘e vacancy re%erveo for physicdlly h
an .

"videELFr|ho V. IV/578/7/9O A

_nhfépreséntatiogs mace Ly R-2

i LT ‘
s AN

‘léttér ted 12-7-92 cf
|

mvubmitted ¢ne rcpresentLticn dt.

'appointcd tFmporarily

 to work asS highthtchman that the R-3 is

.

Rac was erpointec 3gainst t-¢ Foint reservco for Vieually hnnﬂig

| ' T ~
thredlperqcn that trere wze backlog o Cre Crogn-o rc&ti-itsﬁrVGd
. ) | ) .
fo: Visually handicapped at the tine of

dprointment of pr s
TTevovbw Lrocedure laia down
| - L)
I'ara.‘:irmhn Rao, trar o .~ ..

- u;nqury of rytc—rral Af fairs lettor KO.V.IV/SGI/Ié/EG Gated
25=7- FB ithet thP FOsts of recp would re stk ject Lo the standing
of the Departﬁent of Fersonuel & mralninq that the

] =erv1cn Farticulgars of

irthe c'firo of the f€Ccond respondert

QgL

to the first rcqponocrt r*at h& Fad net racommcrd'ary Cancdidate

Froval for appcintmcnt of the R-2 Aotinst

andicapreﬂ CatCCOry, +ha

| . . <
=s°F unce to thzt @ffect ha¢ been given by the first respr ndent

ated 14-3- =91 'in respense te Vwr:ouc

2. that the firet Testondent vige nis

fe€red apicintinert te the R-2 acainst the

‘vneually nandzcapped Cntegary, “at RSt crm,rchcn¢1vc
.;inu

ruciisne and guidelines to be fcllowes ip respect c¢f

appointmfAt to the Ferscn

2 l Iau. f./-.v\\.r\. .

I:Pr'=or*e th *t Lhe Contenticns of ¢+

s telonoino tc tre v1sur1]y harficaped

e e;plicant are not terarle,

that the arplicart Wag geried te vcr? e Fightwatchnan h achee

!
. . |
~arranoemp*r,wt;n:hg:ngzznfﬁvfeéLtHet tHe £gid Lagecuﬁra Rac 5«

 fit to wcrk”a-'n

9 5-93. ‘cr the post1rf Night

atchman add not for the pos* of Peon that he was therefore

in place of c<ne lr, Babu Raq - who&fcﬁdsed

senior te the applicantn¢t
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From the materjals Flaced on record it is Cle:r that

-

8he senior most casusal lebourer employee vorking
P

ir. the cffice of the r-2. The responcents faileg to produce

the re?crds'relating t¢ the rocter carmarked for physically
!

! .

hendicipped persoric, Though t%z rec ‘Fendents uuLTittcﬂ tta' the

rester Yor physicslly hendiceorans is

FEST 1S aevernogd by the Cengypa
SRR R SN S 5] InSiz basis,re r_i. 5 10 the effect was froducce-,
- ‘ & _
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X N _
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hendi rpeo or. AYY I:r {4 lewed ~p
we

of the akcve, Lhave

At the Regicns]l level. In view

aeked thr recrandente to check up whether
\ne arplices v g1 ¢ 2bs s i soainst . facencies in the
e r future. Todzy, the “arped counse fcr the respondents

CFreduced tre letter d red 26-12-9€ of the Iu‘]lc Relations Cfficer,
o . -‘
eespert Cffice, fyderaiad, vwherein it is geatpg that the o-cc of !
— !

tre arplicart Yould e cormsidered

]

and when » Group-D vacangy

s |

isee! for which +he

'“Pllrrﬂt is eligitle, The another lis+ of

'Grcup-i cfficials grg tne date of rctirement is alse Eroduced.
—JI (AU \g

Accrr { ,%Lto the gaid lctter the

e ofFlce of the

/ gcancy in tha Croup ~D pcsts in

- ) [

Sspert office, Y inL

H¥ oercbao¢w111 arise onl

2003 ELG other vacancy will: arise in 2010 apng there-afrepr, 1t is

not COhEJﬁered advisable to keep the #prlicart in aark till 2003, |

. |
It is Tor the respondents tc ehsorh him st 'the earliest
'preferably within a reriod cof ore vesr from tne date o©f receipt of j
a copy  of thkis crder. *f long €ime ig givpn tbe applicsnt will be

rut te & dis- advantage especially i, tbz contpx* of th(ﬁeSpondents

hﬁi_suitalle decision
has to be tzken by this Tribunel end tha: Arcitidn sheuld Le

Having failed te produce the Froper records.

equitable to both the sides,

ALY
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HYDERABAD BENCH |

O A NOMMANO. i) et et

. 7 , %gws
: Ex T o

.............................................. AT B T
............. e X 2R RO . Applicant (S)

...... Respondent (S) y

Office Note

Date Orders Sg AT
\ """""""""""" T R jje—fjjiaﬁ"ﬁ*-‘-“-""“"-----:—-~~4~*--——-——~—A*-- e 13.9.1993
. Heard, iIn the circumstances
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FIRL AT PARTY'S COST

i E .
L LLPUTY ~ SECRITARY (v 7} MLGZETRY O CEILAIAL AFT
L N DULEE w 1 | -
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. PASSEQRD c\rx ICE. W ~ $BUOLT -
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| BY ORDER OF TRIZUMAL DUTRD 13-0-93 IW OA 1120/93
:"‘}ILLL BY A BADU RAO CASUAL LABOURER YOU ARE LIRLCLTD IO MATNIATY

BTATUS CUD A O T0PAY FORZNGON TTH HL/TAECE 70 TAL.X MESCAOR
'm. 1£3-9-=’93 GhinLL, BE .immr*:,.m..m UNTIL TURTHEH ORTZ.S e B

ORISR EOLLOWS 5~
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o . . \
Oe. 1129/93 S . (T%Mxew DAy, bt e
. - ‘ ~ : SECTION OFF!CER
Jhaégg%nmﬁ A L Co Cent:a! Admmistrative f'nbunql, &
RECE T P o h o Hiyderabad Bench,
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IN THE CENTRAL 4 DMINISTRATIVE TRIBUNAL HYLERABAD BENCH AT HYLERABAD

MANe B 936 0,880, 1129/93.

7o Lo

==} Date of Order: 13-9~93,

Betweenst
A.Babu Rao,
- «s Applicant,
and

1. The Union of India, rep. by
Deputy Secretary (P v) Ministry of
External Affairs, HNew Delhi-l.

2., The Passport Officer, Govt.of India,
Ministry of External Affairs, Passport Office,
12-2-837, Asifnagar, Mahidipatnan Road, Hyd-28.

3, Sri K.,Narasimha Rao, Casual Labourer,
O/c the Passport Officer, Ministry of
External Affairs, 12-2-837, Asifnagar,
Mehidipatnam Road, Hyerabad=-28,

s Respondents,
For the Applicant: Mr,V.Venkateswar Rao, Advocate

For the Respondents: Mr . N,V.Ramana, Addl.JEsC.
CORAM3 ‘ ,
THE HON'BLE MR.JUSTICE V.NEELADRI RAO ¢ VICE CHAIRMAN
AND
THE HON'BLE MR.P.T.TIRUVENGADAM ¢ FEMBER{ ALMN )
The Tribunal made the followimy Order:-

Heard. “In the circumstances referred to, Ma to
dispense with the filing of the Telex message dt.10.9.93 for
the time being, is allowed.

Notice in the QA before admission., Status-guo as on
today Forenoon with reference to T1¥.Message dt.10.8,93
has to be maintained until further orders. List the OA on 12.,10,1993y,
for counter in the meanwhile,

Deputy Registrar

1. The Dy.Secretary {(P.Vv} Union of India,
Ministry of External Affairs, New Del hi-l. :
2. The Passport Officer, Govt.of India, Min.of External Affairs,
Passport Office, 12-2-837, Asifnagar,Mehidipatnam Road, Hyd=-28.
3, Shei K.Narasimha Rao, Casual Labourer, O/o the Passport Officer, |
Min.of External Affairs, 12-2-837, Asifnagar,Mehidipatnam Road
_ - Hyd. '
4, One copy to Mr.ve.venkateswar Rao, Advocate, CAT.Hyd.
5. One copy to Mr.M.v.Ramana, Addl.CGsSC.CAT.Hyd.
6, Cne gpare cCOpPY.

pvm
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TYPED BY COMPARED BY
CHECKEL BY o APPROVED BY.

' i
IN THE CENI'RAL ADNIINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD
N——

THE HOW'SLE M..JUSTICE V,NBELADRI XAC
' VICE CHAIRMEN

AN[D
THE HON'BLE MHP.A.B.GORTHY : MEMBIE(A)

aND

~ THE HON'BLE MR. TP CEANDFASEKHAR REDDY
' ‘ - MEMBER(JUDL)
2ND ——

THE HON'BLE MR.P.T .BTRUVENCADAM:M(&a)

Dateds |3 -0y -1#93

- CRDER,"JUDGMENT §

. I“.A/R *Fv‘e—i%’No | '3[635

ny
O AJNo, >4 \0\3 .
T.AWNo, (WP, )

admithed and Intetim directions=
issued.

Allowdd J’Lwr’\'\m_ oh- N \V\lU\GK:S

. T ———
Dispoged of with dlrectlons

Dismigsed

Dismifsed as withdrawn
Dismigsed for default,
R je ed/Ordered

No crder as to costs.
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g o8 e k_quSvc& a&m\ww‘w&\m n’l‘a_uvo.o Moqolassbeed, R&NC/L]

7 ¢ &
. .‘ MH _\‘Slqgwc.rc.-:c. 1129”3. N
I . L Ve PI3/23 . pote of Ogloz; 13-9-93,
4 Tetweent )

{ﬁ'¢m "m.

4 e "{f'::li':-:."to
L

/ ._" oad

_ide ahe Unden of Indie, res, Ly ‘

Tcruty “ccretery (i V) "indelry ot
ixtornal . ffalze, 4ov Delhi-i.

2. Thae Parccoort Lfiit‘cr. Covtl.ot mci'-

_ Anirtry of xternal iffntrr, fanroort. { tfice,
‘ - 12-2-637_, .ciin;rr_x *mhidd-cka — ool Vy =20,

3, G:zf i,lara~imho Das, Carapl lLibburcer,
u/o !'.hﬁ Lacepors "2ficer, tdnlstry of
) [xtornsl "2fLalrs, 12«2-4337, rsitn’ger,
. : ahidipntagm 'ord, Iyersh- =28,

e fneponoente. -
lez . the Applicent: Fr.V.Venkateowar (20, A¢ascoto
SLuLe e terpondontm hr.n.mm:::mm a0t IS v ey
Lo IR T
UL £O7 B, *"".JU.."‘IC. VeIELLALIG T2 3 VuCh CIATLY,
} Pl 2V
GTes BLAIPIAL 1T WP TG TII Y YA tunliln{nr)
Tho Tridbunal madr the {2llowing Crderi:-

™

Peaz¢. In the circur tincop rofezred to, 2 to
dlroenso vith the Filioy of tho Tulex noccoye €T.10.9.93, for ' ?
the timc being, is cllowed, .

“stice in the CA bufeore ¢ ‘*.{.n..ion. Liz%ug=ctio 33 ON
P:ac..ay forcnoon with reference to\d%;s“ﬂna:::ﬂ Ct.17.9.93

- Fag to be nointadncd until Curther ordexe. Lirt the G% on 12.10.1993,
+ for counter o AWLDAWEBALOE oo

é%jate ""Q:W“Q&M
Court Officer

-antral Administrative Trlbl&q_l ' . .. A e o
. -Hyderabad Bench : f/- e ”}-%&iuéﬁh
~ ' Hyderabad Do, sty . oty

1. The Dy.Ccerotary (P.v) uvnlon of India. '
Ministry of Ixtornal Mfealre, oo (tlhdiel,
‘2. hn Pozsport vificer, Lovt.of ndin, dn.0r xnternal . ffaire, :
Pasgport Lff}.cc-, 12~2-837, Azifaedar,:=hidipetarn Iped,lVe=-20,
3. Sheoi Xeileracdsha LoD, wcoual Leisersr, O/o . Drooport tificer, °

| e sCARGOL T XECEUMITIZaler, 12-3-037, . citazicrlehddintaliing

wm.u-u&mmwt J” =) T‘jc.

' 4. Cav ooy o "s.' & eswar 2, dvocate, © S.!yd.
T t'.::'r'::t: bt

' a8, :.é.’l.ﬁ.-&.&.:.';‘d.
65_50¢_rakg ﬂr/w
nva N3/

|
{0 weofft adlesa2
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fLE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BELICH AT HYLERABAD. -

%

«:' ! , O.A.N0, 1122/93, / _
' 4 ] Date of Orders 15-12-93, /’/f

= "‘&.wcr;u.
A, Habu Rao. -///

.4

1. Tée Union of India rep. oy
' /ieputy Secretary (Pv) Min.,ot External
# . affairs, nNew Delhi-1,-

‘2. The Passpoft officer, Govt.of India,
Ministry of External aAffairs,
Passport Cffice, 12-2-837, AaAsifnagar,
Mahidipatnam Road, Hyderabad-28.
3. Sri‘K.Nafasimha Rao, Casual Labourer,
0/0.the Passport Officer, Min.of °
External @ffairs, 12-2-837, Asifnagar,
Mehidipatnam Road, Hycerabad-28..~
.e Respondents.

L AE)plicant.

For the Applicant: Mr,v.venkateswar Rao, ' Advocate o :

Por the Respondentss Mr.N,.v,Ramana, Addl.OGSC.
CORAM: M P ‘\E-ea‘w\if{x&—*&c-l\&xt%\f‘vﬂ-s ({'}, Y
S A _radeil
THE HON'BLE MR,JUSTICE v.NESLADRI PAO $ vICE-CHATRHAN

5 . and
- THE HON'BLE MR.R,RANGARAJAN 3 MEFBER( ALRN)
The Tribunal made the following Order:-

After hearing the respective contentions fot the parties,
it transpired that it is necessary to‘peruse the relevant record
includihg the Roster Register of the relevant time for disposal of

+nis OA. As such, the lst respondent-is required to get the same

-

;_ . - I - ( ."’T.ﬂ’; :/}‘ES
o ’ . L\Epu T .'.‘;(-EL_J.]. Lstr: J) 1 ' i
. _ * . "’i"

broduced befofe jthis Tribunal by 31-1-1994. Call on 31-1-1994. /7

/

!

j

To - :
1. The Deputy Secretarv(Pv) Union of Indiga, t; e .
rinistry of External affairs, New elhi-1. kﬁnb&k\ﬁ?cgﬁjléex’
2. The Passport Otficer, Govt.of India, . é‘-—\\cCO/iow"\{r . Cofe %Y
Ministry of External affairs, Passport Cftice, cff&%y)
12-2~837, Asifnagar, Mehidipatnamy Roac, Hyderabad-28-
' Uemxtmﬁ‘*ﬁaJh*

3, Sri K.NarSsdmha Rao, Cas\al Labolger, S &, o g \
, 0/oc Passport SLficer, Min. Extergal ~tfairs, axu;m¥LQW‘ﬂ£,CﬁT1ﬁ
12-2-837, Asifnagar,Mehidipatnam i< ad, Hyd-28. ) ‘ .

4, One copy ©to Mr.v.venkategwar Kao, advocate, “al.tyd,
t5. Cne copy to Mr.w,v.Ramana, Addl.CGSC CaTlHyd.
-y 6. One spare CoOpye ' ~ ’

-
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TYPED BY COMPARED BY
CHECKEL BY APPROVED BY

IN THE CEETRAL ATMINISTRATIVE TRIBUNAL
HYDERABAD BEWCH 3 HYLERAZAD .

"

THE HOS'DLE MR.JUSTICE V.NEELADRI Ra0

VICE~CHAT EMAN
XD
THE HOW'BLE MR . A}BGORTHT sMEMEER(A)

AND

THE HON'BLE MR.TIGHANDRASEKHAR REDDY
MEMBER(.J)

AND —
THE HON'BLE MP.R.BANGARAJAN :MEMBER(:)

\
. 4

Dated: (% 4 L1993

ORDER/ JUBEMEHT+——> L
E=4 TEaT), f%?q - % - C?Y%?
M.A/R.B/C.ANO. )

Hy!
O.h.No, I\ 1—‘\\ 43

T.4.N0, ( W.P. )

Admittgd and Interim directions
issued ‘ ; .
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&) Gelelide 1129/93,
. late of trders 15-12-93,
Setwecha S
Ao iobu Poo. !
| s gplicant,
and ”

1, The tnion of India tcpe. by !

“eputy Lecretary (EV) Mn.d .xterncl
(f€odze, 'ev Tulhiel, ' ||

2. tThe kFaceport Qfficer, covt.d irdic,
hiniatry of nxternal rtfairy,
{aceport Tffice, 12-2-337, Fﬁifba‘}u'
Fnhit'ipatnm toad, It'ﬁernbarlﬂ.

3. “r% R.larasimha Nzo, Corual Lablurez,
U/o tho rascport (tficez, .in.of
Lxternal (ffaire, 12-2-837; “sifnngar,

trohidipatnam Fford, Hycerber-28,

- o ,E os ecpondente,
L )
for thr Ipplicanty .‘!t.V.Venknmar fao, "dvocate
For the lecpondentos Mr,il,V.rieng, Adal, .
CLRAM . M P Uebodennadin g eaarcate e €o
T RSO LT TG JUTIE VOEILASY T 4 vIC ef A1 BT
s
L
i FONILE FRGBeOS ARAJAN § BT f{ADd)
Yhe rribuncl madethe following (rderi-

after hearjng the briective conteaticyr for the partics,
ic &mvpircd that 1t ie necemyy @ poruse the relevast rec-re :
inclucing the Roster .egister ! the relevan: tiae ifor cic.onal of
this ©?, As guch, the let reti‘;adcnt it requirzed to ret the oome
procuccd before this cribuncl v 31-1-1994, C:ll on 31-1-1994,

G/ =ty ONaked gha cinh

Dater e teputy wjistrar(J)
m.r 1 : . ,

~aptral Adniuist ative Tribu’ |
HYd“"u-Jad Bench i

e Hvderabad. ] : .
1. The Jeputy secrevery(Pv) Uq:' of Ia-da, & Qj}\ 1t M’Q‘%‘t’,v
vinistry of Ixteynal AfE8L, YWeu rlhiey, B\x\LKn
1, T Dassport Cificer, Lave,'India, (,;,e
‘\ “‘n: -ig ot I”xter!'fe. -£fat,; Cassport wifjce, ILO&( C;J Y
g‘\)w\‘.:f‘”v‘z" 37, £8dSnzopz, “eflip itar e Ropd, '7.0r. Mate20-

eri Y3000 racbaivhe Ros .;C'.,sua}{i‘:a/ P Tew budertoel, qukh’%
< . afcdicer, Y ~tielire, AT dv

el ‘:1?‘(.-337. 7 fﬂtgarc b?Auﬂhi e, “yf"zd‘ il Hw,
4. Opyf cOTY tO [T Veverk: tosm.u.o, Lvocate, “iT.iy..
i 5. rﬁ lt‘ﬂ;y 0O rop.\'Q' &8"ana, ﬁ‘u 'U o T aee ¥ £ 9
'H %) .
: mg 61AXe COpYe
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"IN THE CENTRAL RDNINISTRATIV; TRIBUNRL HYDERA BAD BENCH AT HYDERABAD

. 0.A.NO.1129 of 1993.
. Betueen . | o , Dated: 1+2.1994.,,

[y

~

A.eabu Rao eels . Applicant
. . And

1. The Union of -India represented by Dy. Secretary(ﬂv) Ministry of.
- External Affairs, New Delhi. ”

23 The Passport OPPicer, Govt. of India, Ministry of External
Affairs, Passport Office, 12-2-837, Asifnagar, Mehdipatnam road,
. Hyd. .
3) 8ri. K.Narasimha Rao, Casual Labourer, 0/0 Passport Officer,
Ministry of External Affairs, 12-2-837, Asifnagar, Mehdipatnam w®,

road, Hyd. -~ .
' ‘eee - Respeondents r,,J(’,ﬁ,

sri, V.Ysnkateswara Rao e
Sri. N.V.Ramana, Addl. CGSCe

Sri. P, Uenkatasuarlu, for(R=3)

!

Counsel for the Applicant
Counsel for the Respondants

&

an an Be

<

CORA M o
Hon'ble Mr., Justice VY.Neeladri Rao, Vice Chairman’::/
Hon'ble Mr. R.Rangarajan, Administrative Member *

The Hon'ble Tribunal made the following order:=

In view of the Rule 8 in Chapter 22 of Swamy's Manual on’
‘Establishment and Administration, it is necessary to have the
particulars in regard to the number of vacanciss in group D which "
 had arisen in the Central Passport.Organisation from the date in
the year 1388 from which the above rules had come into effect for
cahéidering as th whether the impugned order of appointment is in
accordance with the rules, Hence, R-1 has to furnish the above
particulars by 25.2.1994s | | | :

R=2 has to firnish the'inﬁarmation‘as to vhether there are

any carry forward vacanciss in regard to Sc/5T in their office by .
25.2.1994, ‘
. - o T .
Rost the 0A with M,815/93 on 25.2.19%4. _ |
1{'7/*1,

Deputy Raglerar(Judl Yec~

Copy ED'~ : , . . ‘ v

e Dye Secratary (PV), Mlnlstry of External Affairs, Unlun of Indla,

~ New Delhi-1. 3
2. The Passport Officer, ‘Govt. of India, Ministry of External AfPPairs

Passport Office, 12-2- 837, RSL?nagdr, Mehdloatnam road/{ﬁyd-ﬂzar’
3: One copy tD‘Jrl- VL, Menkateswar Rao, advocate, CAT ﬁyd.

4, One copy to 3ri. i.Y.Ramanz, Addl. CGSC, CAT, Hyd.
5. One copy to Sri. P,Uenkauaswarlu, advoca e, EAT, Hyd.

6. Ons spare copyw e
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH Lo

AT HYDERABAD

in :

0.A. No. 1129/93. Dt. of Decision : 31-8-94.
Ka Narasimha RaD' ’ . mﬂmplicant/ -
Respondent No.3. {
Us -
- " B _. "o Q}esmgcdnmf<v_ ;- ! :'

2. The Union of Indiarep. by
Oy. Secretary (PV) Ministry
of External Affairs,

New De.].hic

2. The Psssport Officer,
Govt. af India,
Ministry of Extsrnal Affairs,
Passport Office, 12-2-839,
Asifnagar, Mehidipatnam Road,
Hyderabad.. . «. Respondan ts/
’ Respond en ts, !

Counsel Por the Applicant/ i
Respondent No.3 : Mr. P.Venkateswarlu

Counsel for the Raspondent/
Anplicant(0A) : Mr. V.Venkateswara Rao

Counssl for the Respondents/
Respondents. ¢t Mr., N.Y.Ramana,Addl.CGSC.

CRAM:

THE HON'BLE SHRT JUSTICE V.NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)
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A MA No. 815/93
X in
wi OA 1129/93

| AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAO,
VICE-CHAIRMAN )

ORDER
Heard Shri v. venkateswara Rao, learned
[SL W] PN T =N PRV, L o

Ramana, learned standing counsel for the Respon-
dents.

2. This MA is filed by Respondent. 3 in the

OA prayin’g%for vacating the @t}rim order dated
13-9-93. . |

3. This OA is listed for judgement to-day.
The learped counsel for the applicant submitted
that it is again necessary for him to peruse

the Roster in regard to the physically handicapped

which was produced for the Respondents earlier.

4, It is stated for Respondent 3 that the

Roster which was already produced disclosed that

this post was identified for physically handicapped ;
by the head of the department and hénce the appointe g
ment oOf R3£¥20physically handicapped ,in regard

to this vacancy is in order. It is further stated

for R3 that no material is placed té show that

it is Roster point for SC and hence prima facie

it indicates that the appointment of physically
handicapped for this vacancy is in accordance with
péra 11 {(b) of Chapter 25 of Swamy's manual on
Establishment and Administration.

5. As the Telex message was issued in 1993 ¢
itself for treating it as physically handicéﬁﬁed i
for approving the appointment of R3 against this

vacancy for
post which was identified aséphysically handicapped

W

=/=sse0s3



1. The Deputy Secretary(PV) Ministry of External Affairs,
New ]:Elhiu

2., The Passport Offjcer, Govt.of India,
Ministry of External Affairs,
Passport Office, 12-2-839%, Asifnagar,
Mahidipatnam Road, Hyderabad.

3. One copy to Mr,P.Venkateswarlu, Advocate, CAT.Hyd.
4, One copy to Mr.vV.Venkatéswar Rac, Advocate, CAT.Hyd.
5. One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.

6., OnNé@ spare copy.
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standing _
and as the learned/counsel for the Respondents 1 &2 s

},.‘_NMLCL& UQJ\ £ Ay e il
pleaded £

or 4—mepe weeks time; to produce the

Roster for physically handicapped, we feel it

proper to modlfy the Interim order dated 13-9-93.

6. , The Status Quo order which was ordered
_ ~ 1is vacated _
on 13-9-93 And the following Interim order ‘is K
pasged: ) |
"any appointment that is going to be made
for the vacancy referred to will be subject

to the result in this OA."

7. The learned counsel for the applicant
in the OA submitted that &wigzel will be filed
against the above order in the Supreme Egurt

and hence this order may be suspended{é%%j%&

period of one month. But we—feel—thet oh the /
basis of prima facie case and as the appointment_bﬁﬁ£
of R3 is already delayed for number of months T

Al

andQ%érthe interest of the applicant is safe-

guarded on the basis of the modified order i

that is passed, we feel it not a case where
above order

theéff -1had to be suspended as prayed for.
8. . The MA is ordered accordingly. No costs.
9. Post the QA for final hearing on 3-10~94

before this Bench./

Yoo (R e -
(A Bs (V. NEEZLADRI RAO’)S
Member (28mn. ) Vice-Chairman

Dated the 3lst August, 1994
Open court dictation ]
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Cisthissed for Default.
Ordgqrrd/Fe jected

No qrde - as to costs.




MA No. 815/93
in
OA 1129/93 4.

I AS PER HON'BLE JUSTICE SHRY V. NEELADRI RAO,
VICE-CHAIRMAN |

OCRDER
Heard Shri V. Venkateswara Rao, learned

counsel for the applicant and also Shri N.V.
Ramana, learned standing counsel for the Respon-
dents.

2. This MA is filed by Respondent 3 in the

OA praying for vacating the Int:rim grder dated
13-9-93,

3. This OA is listed for judgement to-day.
The learned counsel for the applicant submitted
that it is again necessary for him to peruse

the Roster in regard to the physically handicapped
which was produced for the Respondents earlier,

4, It is stated for Respondent 3 that the
Roster which was already produced disclosed that
this post was identified for physicslly handicavped
by the head of the department and hence the appoint-
ment of RBZ:ZOphysically handicapped ,in regard

to this vacancy is in order, It is further stated
for R3 that no material is placed to show that

it is Roster point for sC and hence prima facie

it indicates that the appoint™ent of physically
handicapped for this vacancy is in accordance with
para 11 (b) of Chapter 25 of Swamy's manual on
Bstablishment and Administration,

5. As the Telex message was issued in 1993
itself for treating it as physically handicagped
for approving the appointment of R3 against this

vacancy for
post which was identified as/physically handicapped

}f/
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M.A. No. B15/93

in
0.A, No. 1129/93. Dt. of Decisign : 31-8-94,
K. Narasimha Rao oo Bpplicant/
Respondent No,.3.
Vs
1. A. Babu Rao .. Respondent/

Applicant (OA).

2. The Union cf Indiarep. by
Dy. Secretary (PV) ™inistry
of External Affairs,

New Delhi,

. e

2. The Passport Offizer,
Govt. of Indie,
Mimistry of External Affairs,
Passport Office, 12-2-83%2,
Asifnagar, Mehidinetnem Road,
Hyderabad. . .+ Respondents/
' Respord ents,

Counsel for the Applicant/
Respondent No.3 @ Mr. P.,Vankatesuarlu

Counsel Por tha Respondent/
Apslicant{DA) : Mr. V.Venkateswara Rao

Counsel for the Respondents/
Respondents, + Mr. N.Y.Ramansa,Addl.CG5SC.

CORAM:

THE HON'BLE SHRI JUSTICE Y.NEELADRI RAQD : VICE CHAIRMAN

THE HCON'BLE SHRI A.B. GORTHI : MIMBER (ADMN,)
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To

1. The Deputy Secretary(FV) Ministry of External Affairs,
New Delhi.

2. The Passport Officer, Govt,of India,
- Ministry of External affairs,
Passport Office, 12-2-839, Asifnagar,
Mahidipatnam Road, Hyderabad.

3. One copy to Mr.P.Venkateswarlu, Advocate, CAT.Hyd.
4. One copy to M-.V, 1katéswar Rao, Advocate, CAT.Hyd.
5. One copy to Mr.N.V.Ramana, Addl .OGSC,CAT ,Hyd.

j./Oné spare copy.
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standing
and as the learned/counsel for the Respondents 1 &2
p_l.ﬁaa'ed—-‘f{ﬂ: ! '!“%'ﬂru C o o ———— e A{S‘ ’\-—A—:k_m'j )

Roster for physically handicapped, we feel it

AN

proper.to modify the Interim order dated 13-9-93.
6. The Status Quo order which was ordered

is vacated
And the fo “owing Interim order ‘is

o
-

oﬁ 13-9-93

paé§ed: .
"any appointment thst is going to be made

for the vacancy referred to will be subject

to the result in this OA."

7. The learned counsel for the applicant

in the OA submitted that =_p=al will be filed

against the above order in the Supreme Court
V(‘J

and hence this order may be suspended &= &

period of one month. But we—feel—thet on the

ST
. ]

basis of prima facie case and as the appointment
of R3 is slready delayed for number of months
and . the interest of the applicant is safe-
guarded on the basis of the modified order

that is passed, we feel it not a case where

above order
the /- had to be suspended as prayed for.

8. The MA is ordered accordingly. No costs.
9. post the OA for final hearing on 3-10-94

before this Bench./

YR

Court Officer ([ '
~tral Administrative Tribuns Y

[+
Hyderaba
e s ¥




NTB?I:JQIJNISLRﬁTIVE TRIBUNAL HYCERABAD BENCH -
~ 5

e"‘L /“"I.z;-/C.u.NO
ORIGTHAL APPLICATION NO. )124/,3 . OF 199

el . L] » - - L) - L . - - - .

)ERANSFER,APPLICAEION NG, ' ' OLE PETN.NG.
CERTIFICATE

Certified that no fiirther action is required to be taken ‘
and the case is fit for con51qnm¢n to the kecord koom {Iecidged)

S

~Signature of the rﬁallno
Assistant.

Dateds

Counter Signed. ;

Section Officer/Court Officer.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD
o &

O.A.llg9£9§; | : Dt.of Decision_s_31-12-96.

A. Babu Rao ' .. Aprlicant.
Vs.

1, The Union of India, Rep.by
Dy.Secretary (P V), Min. of
External Affairs,New Delhi-1.

2. The Passport Officer,
Govt.of India, Min. of
External Affairs, Passport
Office, 12-2-837, Asifnagar,
Mehidipatmam Read, Hyderabad-28.

3. Sri K. Narasimha Rao .. Respondents.
t

Counsel forthe applicant : 8mt.S¥,.Ipndira for
; : Mr.P.V.Krishnaiah

Counsel for the respondents ¢ Mr. V.Rajeswara Rao for
Mr. N.V.Ramana, A4&l.CGsC,

CCRAM:
THE HON'BLE SHRI R. RANGARAJAN : MEMBER {ADMN.)

THE HCN®BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)

Je

OC2




CRAL ORDER (FER SHRI B,S,JAI FARAMESHWAR : MEMBER (JUDL.)

2w
CRDER

Heard Emt.S.V.Indira for Mr.P.V.Krishnaiah, learned
counsel for the applicant and Mr.V.Rajeswara Rao for Mr.N.V,

Ramama, learned counsel for the respondents,

2. In this OA the applicanthas prayed to call for the
recoreé pertaining to the telex message Aated 10=-2-23 jissued

by the R-1 conveying approval for appointment of the R=3 j¢ Pecn
against gﬁé/a regular vacancy in Group-D cat€gery, to set aside
the same as illegal and arbitrary and unconstigﬁtional by holding
that he is'entitied to be appointed as Peon zgainst regular
Group-D vacancy with all consequential benefits.

~" during ’

3. The case of the applicent is that/xkg 3-2-85 xh{he

was engaged as casual ﬁ?ployee in the office of the R=2, that
initially he was paid Rs.l12/- per day and as a result of
enhancement in daily wages has been presently working on a daily
wages of R5.48/- per day, that he y,s engaged as a casual employee
through.out the month and was paid wages every month, that the
R«2 is z unit by iteelf for the purpose of appointment and .
qeniority in reﬂpect of Group~D posts, that as per the instruc-.
tlonq in D.OC, Letter No.V.IV/562/24/88 dated 25-2-88 (A=1} the
poqw of PeonS/Safaiwala/nght Watchman have to be filled in by
considering the cages of the casual labourers werking ip the
passport cffices in accordance with seniority provided the
eligible candidate has put in atleast two years of continuous
service including the usual Quarterly breaks, that there were

70 e%;;il employees working in the office of the R2 cop daily

wages/amoeng them he was the seniormost cszsual employee , that

r
though he being the senior casual employee, respondent No.2 was
directed to forward two applicaticns submitted by himself and
that of Mr.V.Nageswar Rao to the Ministry for approval, that the .

coneerned clerk forwarded the application of Mr.V.Nageswar.R36;# '

ﬂl/ : . Vrioo3

T e . T v MRl
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for regular appointment as night watchman that when he came to

kncw that his application yas not forwarded to the Ministry, he
o 7

made ) representation dated 20-07-93 (Annexure-VII) that the second

respondent in agcordance with the advice of the Cfficer of the

'second respondent that he was fully qualified for regular

< the L
appointment ;s Peon in the Group-D category. On 10-9-93/Mimistry

conveyed its apprecval for the appointment of R-3 _ s a Peon who
Was LdL muso tf_-'-juu;.u:. LWL g @ vadsudr WHpLUyew, Lide dppuodi et

orders are yet to be issued, that post is still vacant, that he
belongs to SC Community;that the existing vacancy.is a reserved
point for SC cancdicdate that the R-3 does not belong to SC community,
that the R-32 is nct entitled torbe appointed against the reserved
point, that eyen otherwise he being the senior most casual employee
he is entitled to be appointed s a Peon ip a Group-D post8 and
that the approval qonveyed by R=3 for appoistment of R=2 a5 a

Peon is not correct,

4, The respcndents have filed the%i-qounter affidavit g¢ating
A - .

that the applicant cannot stagg_claim tc the post of Peon on the

strength of the impugned letter. The.xqgfrletter itself menticned

for appointment tc the post of Peons would be subjected to‘fb

'instructions of the Department of Personnel & Training (DOPT),

that the Bepartment of P®rsonpel & Administrative reforms %E_Ead
l1aid down in OM.No.39G16/20/80-Estt{C) dated 4-11-77 and No.39016/
20/80-Estt(C) Aated 30-12-80 to the effect that 3% bf the Group-D-
postes should be reserved for physically haﬁaicapped including one .
person fcr the visually handicappedf Out of the sanctioned
strength of 171 Grggp D posts in the Central Passport organisaticn,
aﬁleast one post was required to be reserved for visually handi-
capred, since R-3 is g visually handicapred person and_;gfotherwise
eliggple for the post bf Peon, he was appointed against Eﬁe

reserved post that the petitioner is not the senior mést .~asual

1ab6ure755 condended by him that one Mr.V.Nageeswara Rao mnother
casual labourer is senior to the petitioner, that Mr.K.Narasimha

., .4
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Rac was appointed against the point reserved for visually handifL-
carped person that there wae backlog of one Group-D post%ﬂreserved
for visually handicapped at the time cf appointment of Mr.K.

Narasimha Rao, that R=2 éid not violate the procedure laid down

in Ministry of External Affairs letter No.V.IV/561/24/88 dated

25-2-88 that the poSté of pecn would be subjegt to the standing .

instructions cf the Department of Fersonnel & Training that the

2nd respondent hadlonly forwarded the gervice particulars of

the casual labourers working i;}he cifice of the seccnd respondent

to the first respondent that he had not recommendzany candidate

for reqularisation that approval for appoihtment of the R-2 ,gainst

the vacancy reserved for physicaliy hancicapped .ptegory, that

an esuurance to that effect‘;as been given by the first respondent

vide er.No.V.IV/5?8/7/90 dated 14=-3-9] in response to various

representatiors made by R-2, that the first respondent vide his

lctter dated 12-7-93 offered appointment to the R«3 jgainst the

visually handicapped ~.+egory, that R=3=ts—$6 comprehensive

instructions and guidelines to be followed in respect of

appointment to the persons belonging to the visually handicaped
owe loma. LAvagd

pprcorskthnt the contenticns of the appllcant are not tenable,

that the applicant wag genied to workas Tightwatchman on adhoc

arrangement_w@;x:szjmgs:cfﬁsfeéLthat(the caid Nageswara Rac ywas -

fit to work as nightwatchman, that hxxggquggfggkxﬁ the applicant

submitted one representaticn dt. 9-5-93 for the post of Night

watChman and not for the post of Peon that he was therefore

appointed temporarily in place of cne Mr,Babu Rao whé??zgdsed

to work .s Nightwatchman that the R=3 is senior to the appllcant ﬂwb

his appointment wag approved against the post reserved for

rhysicdéally handicapped persons,thaéﬁ%%&est of the applicant Qas

duly considered by the Ministry. However he could not.be considered

. O~
since the post was to be filled up??hysically handicapped person
. >

aae;Fhat'the action taken by the R-1 and. 2 in appointing R—3'is:'

duite ip,accordance with rules and that the application is‘iiabic :

to be dismissed, & ' Cox
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S. _ 'Frdm the materials placed on record it is clear that
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in the office of the R~2, The respondents failed to produce
the records relating to the roster ,gemarked for physically
handicapped persons. Though the respondents submitted that the

réster for physically handicapped is governed by the Cengyal
AgenCles Cchh ALl 4AN0la pDasLy, Nu LuLic T [ SV ¥ GLL&\.!— was y&vuuu-—ur;ij=

—

{%nspite of repesgted zdjournments being given to them. 1In the
: ~
absence of any rule or any material we are not able to gﬁscome to
' - iﬁ—?_‘ - i

the conclusior whether ihe rosterééﬁﬁ?fgaﬁféQ for physically

handicapped on All India level or at the Regional level. In view
of the above,[é%gﬁgﬁaskedthe reSpOndquS to check up whether

the applicant will be absorfkied sgainst the vacancies in the

near future, Today, the learned counsel for the reSpondentg'
produced the letter déted 26=-12-96 of the Public Relations dffiber,
Passport Office, Hydefabad, wherein &t is stated that the oize of
the applicant would be considered zs and when a Group-D,vacaﬂcy
arises for which'the applicent is eligible. The another list of
Group~D officials'end the date of retirement is also produced.

—jL\'\&.&"
AcCordinggifo the gaid letter the}yacancy in the Group-D posts in

the office of the Passport office, Hyderabaééwill arise only iﬁlg’

%&UL‘2003 and other vacancy will srise in 2010 and there-after. It is
not considereq advisable to keep the applicant in dark till 2003.
It is for the respondents to absork[) him st the earliest “
preferably within a period of one year from the gate of receipt of
a copy of this order. If long &ime is giveq}the applicant will be
put to a dis-advantage especially ip th%/context-of thq%ESpondents
having failed to produce the proper record%Jgg?iﬁiatable decisibn
has to be taken by this Tribunsl and that decisién should be

eguitable to both the sides,

RN | .
j/’ ..6
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6. Under the circumstances, the following direction

is givens~-
Ty
a period of one yearﬁé?i§nywhere under the Central Passport

organisation from the date of receipt of;g copy of this order.

The OA is ordered accordingly. No costs,

nqﬂf\dﬁzfqvﬂ\’/ﬁ\/ﬂuffﬁ

T JAI EARAMESHWAR) {R. RAN(‘ARAJAN)
i MEMBER(JUDL ) , MEMBER{ ADMN. )

Dated : The 30th _Decemberx 1926.

e i - R . - i~ T =

(Dictated ir the Open Court)
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EN X
0.A .NDF1129/93
Cepy te:

14 The Deputy Secretary (P."), fMin, of External Affairs,
New Dalhiy

u

2) The Passpert OPficar, Gevts ef Indie,
Min of External Affaira, Passpert Office,
. 4 M AN NPV o . IO Maabnad I e himvmea Bamm af L T PP T T
3, One coepy te MrP.V.Krishnaiahy Advecate,CAT, Hydorbbad.
4, One copy to Mr.N.v”.,Ramana, Advecats,CAT,Hyderabad, J

S. One copy te Library,CAT,Hyderabad:

S

6. One duplicate cepy.
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Heard Bmi.S.V.Indirs for Mr.F.V.Krishnaiah, learned |
counsel for the applicant and Mr.V.Rajeswara Rzso for Mr.N.V.

- . -Ramama, learrned counsel for the resporde-te, |
SN In this OA the applicantihac prayed to call for the

*
i

" recot@s rertaining to the telex nmuss 5qe datea 10-¢-23 issued
L EEEER : |
.b&ztﬁe R=1 corveying approvnl for appointment of the R=3 p¢ Peon

-ccalnst xﬁ? a regular vacancy in Group~D ca tegg;y, to set a°1de
the same gs illegal end arbitrary and uncors{I;utional by holdinc .
that he is entitled to be appointed as Peon agdinst regular

Group=D vacancy with all consequentiz]l bepnefits. '

« during
3, The c¢scse of the applicant is +¥atlxM§,3-°-85 wik he

vas engaged 55 caSval employee in the office ¢f the R-2, that
[

initislly he was paid Rs.12/- per day and as a result cof I

erhancement in Caily wages has been presently working on a dajly.

. B 1
waaee cf B,48/- periday, that he waS €ntiaged as a cesual employee

through out the month ané was Faid wages every month, that the |

R=2 i1s a unit by iteelf for the purpose of appointment ang

A

-

seniority in respect of Group~-D posts, that as rer the inStruc-'

tions in D.C.Letter No.V.IV/562/24/88 dated 35-2-9¢ (A=1) the
) —. ¥

-

poss of Feons/Safaiwala/Right Watchman have to be filled in by

corsidering the csgeS ©of the casual labourers working ip the

passport offices in accordance with seniority provided the

eligible candidate has put ‘in atleast two years of continuous

service includinc the usual‘quarterly breaks, that there were

70 casual employees working in the office of the R2 cpn daily’
s -

wages/among them he was the. seniormost casual employee that-

. i

though he being the senior“casual employee, respondent No,2 was

dlrected .to forward two applicatif‘nq submitted by himself angd

_ that of Mr V.Nageswar Rao t¢ the Ministry for approval, that the
» : > t

c0nserned clerk forwarded the application of hr.

:}1(/

V.Nageswar Rao

.0‘3

.

-+




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD

* %
C.A.1129/93.
A. Eaku Raoc
Vs,
i. The Unior of India, Rep.by

t
Counsel forthe applicant
3

Counsel for the respondents

Dy.Secretary (P V), Min. of
Exterrnal Affairs,New Delhi-1l,

The Passport Qfficer,

Govt,.of Indis, Min. of

Exterral Affairs, Passport
Office, 12-2-837, Asifnagar,
Mehidipatmam Read, Hyderabad-28.

Sri K. Narasimha Rac

L1l

HYDERABAD BENCH

Dt.of Decision

-—m— e = e

Respcndents,

Bmt.S¥.Incire for
Mr.P.V.Krishnzizh

Mr. V.Rajesware Rac fcr
Mr, N.V.Ramana, AdEl.CGsC.
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Rao was approinted against the point reserved for vigually handﬂz:

, caprped perscn that there .. backlog of one Group-L post%ﬂresef§ed

:for visvally handicapped zt the time of appointment of Mr.K.

llarasimha Razo, that R-" did not violate the procedure lzaid dow?

in Ministry of Exterral Affairs letter No.V.IV/561/24/88 dated|

55=-?-88 that the posts of pecon would be stbjegt to the standlnc
i I
instructions of the Department of Fersannel & Training t+hat the

2nd respondent had only forwarded the gervice particulars of i

i .
the casuel lsbourers working irthe c"fice of the second respondent

t - ‘

Lok ‘ i

to the first respondent that he had not recommend;any cancidate

for regularisation that approval for appointment of the R-3 geinst
I
the vacancy reserved for physically hanlicapped .,tegory, that [

an -gsursnce to that effect has been given by the first respcﬁdent

vide er.No.V.IV/S78/7/90 dated 14-3-~9) in response to variouﬁ'
|
representatione made by R-3, that the first respondent vide hils

letter a.ted 12=7-93 cffered appcintment to the R=3 against the

visually handicapped .~.t+eqory, that R=3—fs—is comprehensivé )

instructions and guidelines to be followed in respect of . |

¥ ’ |:

app01ntment toe the persons btelonging to the visuzlly hendicaped
ll_) I A)'iu&_p,, \
personsAthet the contenticns of the applicant are not tenable,

l i
that the applicant wag geried tc werkyzs Nightwatchman on adhec

- {
arrangement  when-he—vwge—rffered that the =said Nageswara Rac was
fit to werk as nightwatchmean, that Rﬂxggxxgggf?xxgﬂ the applic%nt
, b . |
i
submitted one representaticn dt. 9-5-93- for the post cof NightL

watChman and not for the post of Feon that he wgs therefore !

. ’fm_g..: i
appointed temporarily in place of one Mr.Babu Rao who&;eﬁised

|

to work .s Nightwatchman that the R-3 is senior to the appllﬁantgmr

a
his appointment was epproved against the post reserved for

i
!

rhysic¢ally handicapped persons, thatlghuest of the applncant,was
duly considered by the Ministry. However hc could not be considerec

51nce the post was to be filled up?%hysxcally handicapped person

{
_baé;}hat the action taken by the R-1 and 2 in appointwng R=3:is

i
-qujte in accordance with rules and that the appliCation is liable

/,$*? bg Qismisseg. .

..5 ol




for regular appointment as night wztchman that when he came to
kncew that his applic-tion wae qgt forwarded tc the Ministry, he
-

madeirppresentatiOn date¢ 20-C7-93 (Annexure-Vl]) that the sgeccnd
respondent’ in accordance with the aévice cf the Cfficer of the
cecond respondert that he waes fully guslified for regular

< the “
appointment zs Peon ip the Group-C category. On 10~92-93/Mimistry
corveyed its apyreoval for the appcintment of R-3 .8 a Feon who
wae far most junior to bim as a cssual employee, that appointment
orders are yet to be issued, that post is still vacant, th:t he
belongs to SC Conmunity'thet the existing yecancy is 3 reserved
point for SC candidate that the R-3 doe€s not belong to ST community,
that the R-2 is nct ertitled tc be apreointed sgairnst the reserved
roint, t*3t even otherwise he bein: the senior most casual employee
he is entitled to be appeinted -s a Peorn ip a Group-D posts and

+hat the aprreoval conveyed by R-3 for appointment of R-2 25 a

Feon 1s not correct,

4. The respcndents have filed the%i counter affidavit c¢+ating
that the applicent cennct stagf claim tc ttre pbs; of Peon on the
strength of the impugned letier. The'*%ff lette} itself mentioned
fer asppeintment tc the post of Peons would be subjected totﬁb
inst;qctions of the Department of Personnel & Trzininc (DCFT),

that the Bepartmert of P®rsongel & Administrative reforms qzﬁ?ad
13i¢ Gcwn in OM,Ko.39016/20/80-Estt(C) Asted 4-11-77 and Ko.39016/ g
20/80-Estt(C) asted 30-12-80 tc the effect that 3% éf the Group=-D
poste should be reserved fcr physically handicapped includinc one
persor. fcr the visually handicapped. Out of the sanctioéned

strencth of 171 Grggp D posts ir the Centiral Passpert organisaticn,
aéleast one post was required to be reserved for visuaily handi=-
capred, since R-2 is a visually handicapred person andiggfotherwise
elig&ple for the post bf Peon, he was appointed ggainst ﬁﬁe

reserved post, that the petitioner is not the sepior moést casual

1aboure7gs ccn@ended by him that one Hr.V.Naceswara Rao mnother
{ B :
casual labourer is senicr tc the petiinner, that Mr.K.Narasimhs
) _
.'; o.4

b
]
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6. Under the circumstances, theé following direction ‘
i¢ givens- ! :
- ’ M R ‘;'_. Tt N e e .q.-:bh:i‘.\
5 perioé of one yearﬂl ,ywhere under the-Central RBassport
. orgrnisation from the date of receipt ofl:a copy of thic orderi.
7. The OA is crdereé accordingly. No costs. T
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. From the materials placed on record it is clezr that

the applicant was &he senjor most easual labourer employee working

8
ip the cffice of the R-2. The respondents faileg to produce
the records'felating to the roster aemarked for physically
handicapped persohs. Though the respondents submitted that the

ester for phycically handicepped is geverned by the Coengypal
ré P Y i tr

h-]

fzerncics en All Indis basis.ro rule éfito the effect ygs produced,

jr.er ite of repested pdjoursment beir: given to them. In the

-
absence of any rule or any material we are not ov 1 io‘qé come to
+he cONnCluSiIor wWhnether I roster/épplicable T0T phnysically

handicapped on All Ircia level or at the Regicnzl level. In view
we
of the above, /have asked the respondents to check up whether

—

tre applicar' will e abscrir 3 against tre vacancies in the

nesr future, Today, the lverned counsel for the respondents

produced the letter dried 26-12-96 of the Public Relatiors Cfficer,

Fassport Cffice, Hyderabad, wherein &t is ctated that the cace of

S

the applicant woulé be considered g and when 4 Group=D wvacancy
-rises for which the aspplicent is eligikle. The another list of

Group-L officiels and th% cate of retirement is alsc produced.
|'\'>(’
ACCﬂr01ngg1Fc the gaid lctter tne;vaCanCy in the Group=D posts in
e fdrst—vacency -

- ¢+he office of the Passport office, Hyoerabccéwlll arise only in k€

sy

12003 and other vacancy will srise in 2010 and there-gfter. It is

not considered avisable-to keep the applicart in dark till 2003,

If_is for the responderts to esbsorb him ;t the earliest

preferably within a period of one vear from the date cf receipt of

s copy of this crder. 1If long tJme is given the spplicsnt will be
put to a dis-advantage espec1ally in tbz context of thq:espOndents
having faiied to produce the proper records- gﬁﬁ_suitable decision
has to be taken by this Tribunalland thst epcisién shcould ke

equitable to both the sides,

e

i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH, HYDERABAD.
R ' ‘MA.ND,B21/1999 o R

IN
DA N0.1129/1993

Batusen - Dates 30=9=89

hBabu Rae iApplicent
And -

1% The DyiSecretary(Pay)
Min of External Affalrs
.. New O, lhi
2; The, Passpcrt Urfxcar
Min,&f External Affairs
414 ,Ad Jacent t6 Prashanth Theatres
. Kummaraguda Sec 'bad§

33 Sri.K. Narasxmha Raa ' , YiRespondants

Gaunéel for the Applicants: ERTA Satyanarayana

Counsel far the Respondants ;.U Rajaeshuararao.nddl.cssc
CORAM. |

' THE HON'BLE MR.R. RANGARAJAN.MEMBER. (ADMN)
THE HON' BLE MR B S LIAT PARANESHUAR MENBER(JUDL)

CORERERT o T

\\\\\

}“mﬁ},EW¥"Q' Haard.,mr. W.Satyanarayana far the apﬁlicant
mrﬁu.ﬂﬁﬁashuararap, for the respendentas

The MR is dismissed.Ne castsf
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